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MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION
New Delhi, the 23rd August, 2011

G.S.R. 633(E).—in exercise of the powers conferred by section 24, read with section

5 of the Passports Act, 1967(15 of 1967), the Central Government hereby makes the
following rules to further amend the Passports Rules, 1880, namely:--

Ghzette.

1. (1) These rules may be called the Passports (Amendment) Rules, 2011.

(2) They shall come into force on the date of their publication in the Official

2. In the Passports Rules, 1980,—

(1) in rule 3, in sub-rule (2), for the first and second provisos, the following
proviso shall be substituted, namely.—

“Provided that in exceptional and urgent cases the said officer may
entertain an application for the issue of a passport or travel document from a
person not ordinarily residing within his jurisdiction and may issue a passport
or travel document to such a person for a period not exceeding twenty-four
months.”;

(2) inrule 8, in sub-rule (1), for the words, brackets and figures “cblumn(3) or
column (4), as the case may be”, the words, brackets and figures “columns
(3) , (4) or (5), as the case may be" shall be substituted;

(3) in rule 12—

(a) in sub-rule (1), the words and figures “or 20 years as the case may
be,” shall be omitted;

(b) in sub-rule (4), for the words “six months”, the words “three
months” shall be substituted;

(4) in Schedule lll, in Part |, in Form EA(P)-13, —

(a) .in the SUPPLEMENTARY FORM, in Column 7.1, for the words and
letters - “attach NOC from the court”, the words attach written permlssson
" from the court” shall be substituted;

(b) in the heading INSTRUCTIONS FOR FILLING OF PASSPORT
APPLICATION FORM AND SUPPLEMENTARY FORM,--

(i) in Sectiom A. GENERAL INSTRUCTIONS, for the entry “WHERE TO
APPLY: Please see page 13 for details.”, the following entry shali be
substituted, namely: -
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“WHERE TO APPLY: Please see Section F.”;

(ii) in Section B, under the heading <Column 1.4: Type of Application>, for
the entry, the following entry shall be substituted, namely:—

(i)

2204 56712

&

Put a cross against the Tatkaal box, if you need the passport
urgently under the Tatkaal scheme or else put a cross against the
Normai box. , _

Under Tatkaal scheme, you need to submit.a Verification

Certificate as per specimen at Annexure ‘F' and Standard Affidavit

as per the specimen at Annexure ‘' or three documents out of the
list of sixteen documents and Standard Affidavit as per the
specimen at Annexure ‘'. Please refer Table 2: List of Applicant
Categories and Documents to be submitted for complete list of
documents and Table 3: Overall List of Documents — Document
No. 54 for ‘List of sixteen documents’.

The Passport Issuing Authority has the right to verify the
authenticity of the Verification Cemﬁcate from the official who has
issued it.

Under Tatkaal scheme, no proof of urgency is required, except in
cases of exemption of Tatkaal fee sought on account of specialised
medical treatment and consultation abroad, and post police
verification shall be done in all such cases.

Fee for a passport under Tatkaal scheme is in addition to normal
passport application fee. For details on fees, see Section E of the
passport instruction booklet.

For certain categories, Tatkaal Application is not permitted. Refer
‘Table 2' - for list of categories who cannot apply under Tatkaal
scheme.”;

in Section D, —
(A)  in sub-section D.1,—

(a) under the heading <D.:: LIST OF CATEGORIES OF
APPLICANTS AND DOCUMENTS TO BE SUBMITTED BY
THEM>, for serial number 4 and the entry relating thereto, the
. following shall be substituted, namely. — A

“4. Document Nos.10 or 49 or 54: Pension Payment Order or
"Verification Certificate as per the specimen at Annexure ‘F’ or 3
out of 16 as per ‘List of 16 documents’. The List of 16 documents
has been given in Table-3, Refer Document No. 54.7

(b) in Table 2,—

(1) in case number (1) A, against serial number 7, under the
heading PASSPORT SERVICES, in the sub-heading Fresh

Passport, for the words and figures “age group 18-21", the words

and figures “age group15-18” shall be substituted;
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(2) _ in case number (If) E, against serial number 15, under the
heading DOCUMENTS TO BE SUBMITTED, in the sub-heading -
Document No. - Tatkaal Application, for the entry “1(if address is

different from old Passport), 3,5", the entry “Not applicable” shall
be substituted;

(B)  in sub-section D.2, under the heading <D.2 OVERALL

LIST OF DOCUMENTS>, in Table 3, for serial number 54 and

the entries relating thereto, the following serial number and
- entries, shall be substituted, namely: — .

“64. | 3 out of 16 documents listed are as under:

NOTE 2:

o For three documents to be submitted from the sixteen
documents listed below, one of the three documents
should be a photo identity document and at least one
of the three must be amongst the documents
indicated at (a) to (j) below.

¢ Name in all the three documents should be same.

(a) Electors Photo Identity Card (EPIC).

(b} Service Photo Identity Card issued by State/Central
Government, Public Sector Undertakings, local
bodies or Public Limited Companies.

(c) SC/ST/OBC Certificates

(d) Freedom Fighter ldentity Cards.
(e) Arms Licences.
(f) Property Documents such as Pattas, Registered

Deeds, etc. :
(g) Ration Cards.

(h) Pension Documents such as Ex-servicemen's
Pension Book/Pension Payment Order, Ex-
servicemen’s Widow/Dependent Certificates, Old

. Age Pension Order, Widow Pension Order.

b (i) Railway Identity Cards.

I | () Self- Passport(unrevoked and undamaged).

(k) Income Tax Identity(PAN) Cards.

() Bank/Kisan/Post Office Passbooks.

(m) Student Photo Identity Cards issued by Government
Recognised Educational Institutions in respect of full |
time courses.

(n) Driving Licences (valid and within the jurisdiction of

“the State of submission of application).

1 w;.unm F'f” AL ML Bk e, HRND SR P R - S R
i ‘ 1 i
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(o)Batl'lCemﬁcatesmuedundér_mmof‘
Births and Deaths Act, 1988.

(p) Gas Connection Bill (of one year before and current
bill).”; |

(iv) in Section E, undertheheadmgFEELlST for Table 4, the following
shall be substituted, namely: —

“Tabie 4: Fee List

=)

No.

Service Required

Fas

. | Fresh Passport or reigsue

of Passport including
additional bookiet due to
exhaustion of visa pages
(38 pages) of 10 years
validity

(including minors between
15 to 18 years of age, who
wish to get a 10 years full

.| validity passport)

Rs.1,000/-

| Tetkas! foe

Rs.1,500/-

Fresh Passport or reissue
of Passport including

additional booklet due to |

exhaustion of visa pages
(60 pages) of 10 years
validity (including minors
between 15 to 18 years of
age, who wish togeta 10
years full validity passport)

Rs.1,500/-

| Re.1,500/-

Fresh Passport or reissue
of Passport for minors

(below 18 years of age), of |

5 years validity or {ill the

minor attains the age of 18

whichever is earlier (36

 pages)

Rs.600/-

Rs.1,500/-

~TReplacement of Passport

(36 pages) in lieu of iost,
damaged or stolen passport

Rs.2,500/-

Rs.1,500/- |

Replacement of Passport
(60 pages) in lieu of lost,
damaged or stolen passport

Rs.3,000/-

' Rs.1,500/-

Replacement of Passpon

(36 pages) for change. in
personal

yeafs validity)

partnculut (10

Rs.1,000/-

Rs.1,500/-
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7 | Replacement of Passport
(60 pages) for change in '

personal particulars (10 Re.A 3005 | R, 00
years validity)

8 | Replacement of Passport
(36 pages) for change in
personal  particulars  for :
minors (below 18 years of | Rs.600/- 1 Rs.1,500/-
age), of 5§ years validity or
till the minor attains the age
of 18, whichever is earlier.

9 | Replacement of
Passport(36 pages) for Not
deletion of ECR (10 years sl applicable
validity) . ‘
10 | Replacement of
Passport(60 pages) for - Not
deletion of ECR(10 years a1 0000 applicable
validity)
11 | Issue of Police Clearance
' Certificate(PCC) - or
Surrender Certificate or _ Not
Certificate of Date of Birth or Rs.500/- .
. applicable
any other miscellaneous |

certificates based on the
Passport

Note:

1. Tatkaal application shall be accepted only if an applicant is eligible for
submission of a Tatkaal application under the rules.

2. Tatkaal fee is to be paid in addition to the application fee mentioned
above.”;

(v) in- Section G, under the heading SPECIMEN OF
AFFIDAVITS/DECLARATIONS,
(A) in ANNEXURE ‘F’, after the words “Mobile No......", the
following shall be inserted, namely:--

* .

“Fax Number........

E-mailld.............. "

(B) in ANNEXURE ‘J' after the words “Mobile No...... !
the following shall be inserted, namely:—

“Fax Number........

E-mailld.............. g
[F. No. V.l/401/01/05/08]
MUKTESH K. PARDESHI, Jt. Secy. and Chief Passport Officer
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Note:- The principal rules were published in the Gazette of India vide number G.S.R. 891(E),
dated the 11th December,1980, and subsequently amended vide :—

0]

(i)

(i)
(iv)

(v)

(vi)
(i)
(viii)
(ix)

(%)

()
(xii)
(xiii)
(xiv)
(xv)
(xvi)
(xxvii)
(xviii)
(xix)
(xx)
(o)
{xxii)
{xxiii)
(xxiv)
(xxv)
{xxvi)
{oxvit)
{doxviii)
{xxix)
(00x)
(ocxi)
(d0¢xii)
(xxxiii)
{(xxxiv)
(o)
(xXxxvi)
{xxxvii)
{xoaviii)
{xxxix)
(xi)
{xli)
(xlii)
(xliii)
(xliv)
(xiv)
(xlvi)

G.S.R. 50(E), -
G.S.R. 494(E),
G.S.R. 489(E),
G.S.R. 325(E),
G.S.R. 494(E),
G.S.R. 345(E),
G.S.R. 860(E),
G.S.R. 857(E),
G.S.R. 84 (E),

G.S.R. 1155(E),

G.S.R. 622(E),
G.S.R. 653(E),
G.S.R. 100(E),
G.S.R. 275(E),
G.S.R. 586(E),

G.S.R. 111(E),.

G.S.R. 684(E),
G.S.R. 721(E),
G.S.R. 477(E),
G.S.R. 485(E),
G.S.R. 503(E),
G.S.R. 833(E),
G.S.R. 592(E)
G.S.R. 481(E)
G.S.R. 605(E),
G.S.R. 516(E),
G.S.R. 827(E),
G.S.R. 472(E),
G.S.R. 473(E),
G.S.R. 485(E),
G.S.R. 529(E),
G.S.R. 584(E),
G.S.R. 632(E),
G.S.R. 482(E),
G.S.R. 527(E),
G.S.R. 576(E),
G.S.R. 817(E),
G.S.R. 879(E),
G.S.R. 235(E),
G.S.R. 417(E),

G.S.R. 429 (E),
G.S.R. 399(E),

G.S:R. 674(E),

. G.S.R. 768(E),
G.S.R. 396(E}, -
'G.S.R. 526(E),

dated the 7" February, 1981;
dated the 10" June, 1981;
dated the 24™ June, 1982;
dated the 12™ April, 1983;
dated the 18™ June, 1983;
dated the 29™ March, 1985;
dated the 1 November, 1985;
dated the 13™ October, 1887;
dated the 11" February, 1988;
dated the 21* November, 1988;
dated the 27" June, 1980;
dated the 2™ July, 1990

dated the 4™ March, 1891;
dated the 20" March, 1991;
dated the 21* June, 19891;
dated the 22" January, 1992;
dated the 15" June, 1992;
dated the 7% August, 1992,
dated the 16™ June, 1993;
dated the 1% July, 1993;

dated the 10" July, 1983,
dated the 2™ December, 1994;

" dated the 7 August, 1995;

dated the 28™ August, 1997;
dated the 5" October, 1998; -
dated the 8" July, 1998;
dated the 29" December, 1999;
dated the 22™ May, 2000,
datzd the 22™ May, 2000;
dated the 23™ May, 2000;
dated the 8™ June, 2000:

dated the 12™ June, 2000;
dated the 29" June, 2000;
dated the 26 June, 2001;
dated the 9™ July, 2001:

dated the 27" July, 2001;

dated the 29" October, 2001;
dated the 4" December, 2001;
dated the 28" March, 2002;
dated the 28" May, 2002;
dated the 23" May, 2003; .
dated the 5 May, 2005;

dated the 27" October, 20086;
dated the 23™ December, 2006;
dated the 25" May, 2007;
dated the 2™ August, 2007; -
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{dvii)
{xhviii)
(xdix)
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(l)
(liiy
(liii))
(liv)

G.SR. 733(E),

G.S.R. 43(E),

G.S.R. 103(E),
G.S.R. 850(E),
_ G.S.R. 390(E).

G.S.R. 93,

G.S.R. 372(E),
G.S.R, 675(E),

dated the 28" November, 2007:
dated the 22™ January, 2008:
dated the 22"" February, 2008;
dated the 11 December, 2008;
dated the 4% June 2008;

dated the 26™ June, 2009:
dated the 27“‘ April, 2010;-
dated the 26" July, 2010.
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